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$HRI PILOO MODY: Where is

Stephen? This is an infructuous

motion. The man is not here, How
can you vote his motion?

MR. DEPUTY-SPEAKER: Order
please.

SHR!1 PILOO MODY: He can get
his motion passed in absentia? The
whole debate is infructuous,

15.03 hrs,

STATUTORY RESOLUTION RE:

CONTINUANCE OF PROCLAMA-

TION ISSUED IN RESPECT OF
GUJARAT

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY): I move the following
Resolution:

“That this House approves the con-
tinuance in force of the Prociama-
tion, dated 9th February 1974, in
respect of Gujarat, issued under
article 356 of the Constitution by
the President. for a further perind
of six months with cffect from 11th
March 1975,

This subject came up for considera-
tion by this House in September last

SHRI P G. MAVALANKAR
(Ahmedabad): I want to make a
submission on this.

MR. DEPUTY-SPEAKER: There
cannot be a submission because you
can speak on the Reseclution. But j?
you have a point of order, I am pre-
pared to listen to you.

SHRI P. G MAVALANKAR: Then
1 will be on a point of order.

My point of order is this. The
Home Minister has just now read out
the Resolution that standg in his name
asking this House for an extension by
a further period of six months of
President’s rule in Gujarat. ¥e says
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he is doing it under article 366, I
want to know whether on the basis of
that and other articles and also on the
basis of well-established conventions
of the Constitution, the Home Minis-
ter and the Government of India
have asked for any special report from
the Governor of Gujarat suggesting to
the Centre to extend the President’s
rule. Secondly, I want to know whe-
ther the Government of India have
been advised by the Election Com-
missioner that holding elections in
Gujarat at this very time is neither
possible nor feasible because consti-
tutional requirements cannot be ful-
filled. If that 1s not so, when the
State is having normalcy, there is no
emergency, there is no constitutional
breakdown and the law and order
situation 15 normal, when there 1s no
report from the Governor to the Cen-
tral Government is he within his
powers to bring forward such a re-
solution? That ig the point of order.

MR DEPUTY-SPEAKER: These
are the two questions.

SHRI K BRAHMANANDA REDDY:
There 13 nothing much I should say,
particularly on this point As you
are aware, we need not be advised
by the State Government. There 18
no need for us to make any reference
to the Election Commission.

SHRI P. G. MAVALANKAR- When
1 mentioned the Constitution, I had
also 1n mind the debates that took
place 1n the Constiiuent Assembly of
India Only yesicrday, in the Central
Hall, the Prime Minister Told us about
the wisdom and generosity and ima-
gination of the founding fathers of
the Constitulion and she repeated it
today a little while ago. While talk-
ing on this point Dr. Ambedkar said
in the Constituent Assembly:

“Now, when once the Constitution
makes the provinces sovereign and
gives them plenary powers to make
any law for peace, order and good
government of the province, really
speaking, the intervention of the
Centre or any other authority must
be deemed to be barred, because
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that would be an invasion of the
sovereign authority of the province.
That is a fundamental proposition
which, I think, we must accept by
reason of the fact that we have a
federal Constitution. That being so,
the Centre is to interfere in the
administration of provincial affairs,
reees the invasion must not be an
invasion which is wanton, arbitrary
and unauthorised by law.

Further, Dr. Ambedkar said; while
replying to the debate:

“In fact I share the sentiments
expressed that all such articles will
never be called into operation and
that they would remain a dead
letter.”

Those articles were there for use in
times of emergency, for special situa-
tions, How are these articles being
invoked, when the founding fathers
wanted them to be treated as a dead
letter?

MR. DEPUTY-SPEAKER: I am
concerned with the limited point of
order.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The point raised by
hon. Member Shri Mavalankar is
extremely important. For the imposi-
tion of the President's rule, the essen~
tial pre-condition is that there must
be a report from the Governor about
constitutional breakdown.

MR. DEPUTY-SPEAKER: For the
imposition.

SHRI SHYAMNANDAN MISHRA:
For the imposition. What is the con-
tention of the hon. Home Minister?
Does he mean to say that for the con-
tinuance of the President’s rule, no
consuitation is required so far as the
Governor is concerned?

It may well be that a fresh report
may not be forthcoming from the
Governor, but consultation must take
place bpetwzen the Government of
India and the Governor as to whether
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the same conditions now exist for the
continuance of President’s Rule. The
hon, Home Minister has said in »
very care free manner that there is
absolutely no need for any report
either from the Governor or from the
Election Commission in this regard.
That means that it depends entirely
on the Government of Indf8 whether
President’s Rule should continue in
the State or not, no objective condi-
tions should warrant such a step on
the part of the Government of India,
it dépends entirely on the subjective
satisfaction of the Government of
India that President's Rule must con-
tinue. So this is a point which will
have to be dealt with by the House
before we proceed with the discussion.

SHRI PILOO MODY (Godhra): 1
think the point made by Mr. Shyam-
nandan Mishra is very well taken in.
The Constitution and the procedures
that we have been {following so far
lay down clearly that the establish-
ment of President’s rule in a state is
not an action which the Centre can
perform without a report coming from
the State describing the conditions in
the State giving the reasons why such
a Presidential take over is necessary
and therefore the constitutional limi-
tation that this order will remain in
force for six months applies. That
condition of six months or upto six
months as prescribed in the Report
exists. If that has to be extended, it
cannot be decided suo motu by the
Central Government based purely on
its own whims and fancies. A fresh
report has to indicate fhat circums-
tances which would quahfy the State
for an extension of President’s Rule
does in fact exist and such a report
should come in writing in the form
prescribed under the c¢onstitutional
arrangements in practice, And for the
Home Minister to say that it is not
necessary, that he does not need to
consult anybody, that he can on his
own, if he thinks that elections are in-
convenient in a State, need not have
elections and can extend the order as
per his whims and fancies, I think is
a blatant admission of the Fascist and
dictatorial tendencies which haye
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overcome the Government, I think
today you have been a witness to
this sort of thinking which has been
going on because, in my opinion, as
the Constitution stands as the practice
that has been followed so far goes
this pariicular action of the Govern-
ment violates all norms of democra-
tic practice. It tears the federal Con-
stitution to shreds, reduces the States
to the status of municipalities and
establishes the hegemony of Delhi ¢n
all the States of India.

SHRI SOMNATH CHATTERJEE
(Burdwan): It is clearly laid down
in the Constitution that for the pur-
pose of imposition of President’s Rule
there must be & Report from the
Governor. As a matter of fact, the
Centre cannot even initiate under the
constitutional set up a move to im-
pose President’s Rule, although in
practice these reports may be merely
procured from the Governors who
have becume their tools. But infact
under the constitutionat set wup it
must be the Report of the Governor
which must initiate the thinking in
the Centie whether to impose Presi-
dent's Rule or not. And the Constitu-
tion expressly lays down that it must
be for six months unless revoked ear-
lier, When under the constitutional
set up of this country President’s Rule
is imposed, the day-to-day adminis-
tration of the State is left to the
Governor and the Governor is the
best person in the present set up to
decide whether in accordance with the
provisions of the Constitution the
States Government can be run or can-
not be run. Therefore, without that
Report it is not possible. That goes
against the very basis and corcept of
the constitutional set up with regard
to imposition of President's Rule,
that at the instance of the Centre
these things cannot be initiated. Al-
though the maximum limit has been
put for 3 years and there is a provi-
sion for extension, a proper and har-
monious reading of the constitutional
provisions in article 338 presupposes
that if the Central Government wants
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to cross the initial deadline of &
months, similar reports as contempla-
ted in article 356 (1) must be there.
Otherwise, the whole set up is being
made a mockery of and the Central
Government 1n that sense becomes
the complete arbiter of the fate of
the State Governments and the apph-
cabil:ty of the constitutional provi-
sions in the States, That is not the
concept, If the intention was that the
Home Mmistry was to decide it
finally, it was not necessary to get the
Governor to make a report at all,
That 15 not the intention. The Consti-
tution must be read in a manner
which will maintain the very basis of
the intention of the Constitution-
makers As has been pointed out,
Dr. Ambedkar said in the Constituent
Assembly that the<e are extraordinary
powers and should not be taken re-
course to in a casual manner; they
should not be brought into operation
unless an exireme emergency arises
and they should remain a dead letter.
But it has now become a modus
operand; for the Central Government
to impose their hegemony by means
of President’s Rule in different States
procuring reports fro mthe Gover-
nors to suit their political purposes.
But here thev do not even show that
much of ordinary democratic attitude
in getting a report from the Governor
to suppert the extenzion of President's
rule, This is against the constitu~
tional provision

SHRI K BRAHMANANDA REDDY
705w

MR, DEPUTY-SPEAKER: When a
point of order, especially involving
constitutional provisions, is raised, 1
must listen 1o it fully. If you were
in the Chair, perhaps in a ham-hand-
ed wav you might clear it off the
table, But as long as I am in the
Chair, T must listen to it fully,

SHRI H, N. MUKERJEE (Calcutta-
North-East): It does seem strange
that whatever the letier of the law
might be, certain obvious proprieties
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are disregarded with impunity by
Government 1 am glad this point has
been rawsed by Mr, Mavalanka: be-
cause atter ali, Government must
come befor¢ Parhiament in a manner
wiich 15 not diurogatory to the func-
tioning of paillamentary demociacy
Here we have President's Rule
When the Piesident takes over the
admunustration he has an agent ready-
made at his own dwserction his own
apointee, o person trom whom he can
gel whatever tepotts e wirrthes to
have But ¢ven 0 he 1 supposed tu
be a digmitary who has a certamn ies-
ponsibility to the people 1mhahiting
the State ot which he is the Gover-
nor The Goveinor of a State s
under a bounden obligation to mb-
mate to the President as to what
oug1t to b. done and what ought not
to be done We have a patliamentary
consultative committee whire again
we were told mote 01 lc s informally
that Goivernment has th¢ intcntion of
continuing the process of President’s
Rule, which was objected to very
strongly hy almost all the parties
apart from the ruling paity in the
consultative committer I would
very much like to know from Govern-
ment as to what exactly has been the
report of tre Piesident’s own ap~
pointee, the Governor of Gujarat m
regard to the position which appears
in the Government’s view to warrant
the idea of extension of Preaident's
Rule, which means deprivation of
the democratic rights of the people
for God knows how long This 18 a
matter where, whatever the rule of the
bock might purport to say, the proprie-
ties are absolutely categorical ang for
Government to come hefore Parlia-
ment in thrg lackadaisical fashion to
treat Parliament with indifference and
take it for granted is something which
should not be toferated From that
point of view. no harm would be done
it the Government manages to secure
from the Governor of Gujarat some
idea as to what exactly is happening in
that State T have got here Twelve

FEBRUARY 27, 1875
Presdent’s Rule in Gujarat (Res.)

Continuance of 292

Months of President’'s Rule in Gujarat,
which does not suggest for a moment
that elections cannot be held in that
State I would very much hke to
know what matenal 18 in the posses-
sion of the Government which has
made them take thig step It is com-
pletely improper, if not out of order.

SHRI PILOO MODI I would, there-
fore like to move that the discussion
on this he postponed till such time as
the report 1g presented

MR DEPUTY.SPEAKER He has
ircady spoken Also, nobody can just
gt up and move fike that

Wt wasm  faw  (vAvEm)
YT WETRA WIS 7 OT ATH TEA
THTT | FI pTAvA G437 70 Wi e
HIH T WIHA AN 7AT RV WA
o wmT & foir 33 fr sreafr mea
T A9 FRIGT AT TF T AT T AR
I ATE ¥ T ? A® ¢ IW ARy
T N R gel At g owmoE
uTarT 97 s e oAn fyar
T ar ) wfrT wrw famw g w1 o
wdr & ¥7 fam fr e 9 wm oA
FIA AT I WRVA T T A§ ~ W
FTAAT ATEAT F {5 &7 5w WA= A A
T FH afr FrE qEl ¥ om o
ot aer 7 wee A fo A7 g9
¥ AT TV 9T A9 AfTOEAE
g ? ag feygfr aga mavams @
A AF HATEY & AT WA & wfaw
AE AAT A F7 ¥ A% A% AN
TOFT A1 7 A A 5 W7 EH qF
FET A @, gl Al e
Wt N SR ¢ 5 a2 W AR &
far meax@ 1 wwfad oy wow
& gfya o\ ovaa N fewrww 57
ey ww wot gl & garfaw e
TAT F [ATA G WA AR
N fsoraaeawm o 1
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SHRI K BRAHMANANDA
REDDY: Hon, Member who have
raised this point of order seem to
have ignored article 356 itself,
It says:

“If the President, on receipt of a
repurt irom the Governor of a
St1te or otherwise, is satisfied.”

SHRI PILOO MODY:
is “Borooah’s report”.

“otherwise”

SHRI JANESHWAR
Congress's party’s repoit?

MISHRA:

SHRI K. BRAHMANANDA
REDDY: Pleuse bisten. Even article
35611) does not require a report tiom
the Guvernor, because it says.

*If the Piesident, on 1cceipt of
a 1epoit from the Governor... o1
otharwise”

So, “o1 otherwist™ s taere cven 101
the impostion of Piesident's pule,

SHRI SHYAMNANDAN MISHBRA.
Can you spell out those conditions
which led “otherwise” to operate?

MR. DEPUTY-SPEAKER: This 1s
not a dehate. Hon. Mcambers  have
raised points of oirder and made thew
submissions. 1 have to dispose of
that puint of order, Allow me to
listen to the Minister. what he has got
to say,

SHRI K. BRAHMANANDA
REDDY: Secondly, if you kindly see
clause (4) of article 356, 1t says:

“A Proclamation so approved
shall, unless 1evoked, cease to ope-
rate on the expiration of a period
of six months from the date of the
passing of the second of the resolu-
tions approving the Proclamation
under clause (3):”

Therefore, my submission {is that
under article 356, even though gene.
rally the President acts on the report
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of the Governor, he is competent to
act on information otherwise gbtain-
ed. Secondly, clause (4) of article
356 1s clear enough to say that an ex-
tension of the proclamation need mnot
be recommended by the State Ad-
ministiation or the State Governor,

Another point has been made as to
what Dr Ambedkar had stated dur-
ing the Constituient Assembly pro-
ccedungs. Of course, 11 1S a plous
intention,

SHRI P. G. MAVALANKAR: It
was tne 1ntention of the founding
fathers.

SHRI K. BRAHMANANDA
REDDY: You must be aware that
there wuas a Congress <Government
theie, As to what led to the imposi-
tion of President’'s 1ule, the hon,
Members themsclves are more aware
than 1 am

MR DEPUTY.SPEAKER: Now,
the pomnt of order 1s a very limited
que~tion, whether these points raised
by tne members would stand m the
way of this discussion. That 1s really
the point of o:der,

Now, as far as I sce, there are a
number of aspects One 1s the tech-
nicality of the whole thing. Techni-
callv, I do nut sce there 1s anything
to stand in the way. But in this
House, we have also evolved certain
things. such a thing as proprety.
There are certain conventions &lso
which have acquired the force of law,
Although the Home Minister is per-
factly right that even on a question
of imposition of the President's Rule,
it is not necessary for the Governor
to submit a report, I think, a conven-
tion has arisen that it is only on the
Governor’s report that an action is
taken,

I take it that since the Governor is
an agent of the President and the
President here, in this case, means
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the Home Minister—that is the consti-
tutional position, they are in constant
touch with the Governor, It is not
that specifically the Governor may
have written or may not have writ-
ten. I suppose, the Home Minister is

in constant touch and he must have
been satisfied,

Thirdly, I think, we have evolved
another convention and that is the
convention of Consultative Commit-
tees of the different Ministries. I
think, some sort of a thing is there—
I am speaking from memory; I do
not know—that whenever a Consul-
tative Committee is unanimous on
something, then the Government has
to act on that Something of that
nature 1s there, 1 suppose, this mat-
ter might have come up in the meet-
ings of the Consultative Committee.
I think, it is not a Consultative Com-
mitee which was constituted specially
for Gujarat. But, technically speak-
ing it does not stand in the way.
Therefore, there is no point of order.

SHRI PILOO MODY: No point of
order, I am surprised,

SHRI P, G MAVALANKAR: Can
they go on unconstitutionally? (In-
terruptions), How can they come
before the House?” On what basis are
they coming here? (Interruptions)

MR DEPUTY-SPEAKER: What
is all this?

About the reasons, I think, the
Home Minister will convey these in
his speech, 1 think so. Tt is
obvious.

SHRI SHYAMNANDAN MISHRA:
Why cannot they confirm your
assumption that there has been con~
sultation between the Government of
India and the Governor of Guiarat
(Interruptions).

MR. DEPUTY-SPEAKER: What
is all this? I have given my ruling.
Why do we unnecessarily waste
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human energy? There is shortage of
energy everywhere. The only energy
we have in this country is human
energy and that too we are wasting
unnecessarily.

SHRI H, M, PATEL (Dhandhuka):
On a point of clarification,

You have given your ruling. May
1 take it that your ruling means that
the point of order raised has been
ruled out but you are distinetly
satisfied from the way this has been
done, that an impropriety has been
commtted?

MR. DEPUTY-SPEAKER. I am
not saying that.

SHRI K, BRAHMANANDA
REDDY, Sir, when this subject came
up o: consideiation in thus House
early in September last, the spectre of
scatcity was already haunting Guja-
rat. About 95,000 persons were en-
gaged In relief work and about 1,200
villages had been declared as scarcity-
affected. Another 1,300 had deve-
loped semi-scarcity conditions. Since
then, theie has been an almost total
fallure of tains Some ureas of Guja-
rat have been affected by scarcity for
the third year m succession, Sixteen
out of nineteen disiricts of the State
are now facing scarcity conditions
which are desctibed as the worst in
recvnt memory, Nearly 12,000 villages
out of a total of 18,000 are affected by
scarcity, The entire State adminis-
trative machinery has been geared
up to meet the challenge, About six
and a half lakh persons are engaged
on more than 4000 scarcity works,
FEarlier there were certain restrictions
in the number of persons in a family
to be provided emplovment in scarcity
works Considerinz the magnitude of
the problem, thes~ restrictions have
been removed with effect from 1st
February. It has been the effort of
the State administration to provide
work for every able-bodied adult in
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need of employment, Apart from the
deily wage of Rs, 3 payable in cash,
the State Government 15 shortly n-
troducing the supply of Sukhadi to
supplement the diet of workers. Medi-
cal relief is bemng provided and ar-
rangements have been made for
drinking water for affected villages
and towns and fodder for animals.
Cash doles are also being given to
the necdy and a ration of eight kgs.
of foodgramns per ionth per head is
being ensured for those employed on
relief works, The State Goveinment
has already completed the mugration
of 20,000 useful cattle from Kutch
district to forest areas of south
Guyarat where they wall remain till
the onset of monsoon this year. The
subsidy paid to voluntary agencies
undertaking cattle relief has also been
raised to Re 1 per caitle per day
from thic month Voluniary cffort n
times of difficulty ias heen one of
the admirahle features in Gujarat I
would like to pay my tribute to the
.voluntary agencies for coming for-
ward to cairv out relief activities in
drought-hit areac of the State

A sum of Rs 379 ciores has been
provided m the State budget this
year fur scaraty rehef and shoit-term
loans of Rs 10 crores have been
given by the Central Mintstry of Aeri-
culture for agiicultural mputs The
Government of India have also sane-
tioned an advanre Cential assistance
of Rs. 1414 cvores Financial cons-
traintz will not be eallowed to come
in the way of tackiing tnis problem
effectively,

The State Government has taken
2 number of steps to sugment the
supplies of foodgrains through the
public distribution system and to
hold the price line, As against
51,000 tonnes allotted to the State
from the Central pool in July, 1974,
92,000 tonnes have heen given each
for February and March, 1975 The
State Government has, so far, during
the last 12 months also purchased one
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lakh and fifteen thousand tonnes
from other States; With increased
availabibity, the 1ssues through the
fair price shops have gone up to
1,01,000 tonnes in January, 1975 from
51,000 tonnes 1n Juty last, Wheat 1s
also being given to the non-eligible
categories 1n cities and towns at the
rate of 15 kgs. a family.

Simultaneously, anti-hoarding and
anti-blackmarketing measures

have
been intensified, Jncreased avail-
abihity, coupled with enforcement
measures, have 1esulted 1in stable

prices and, even a fall in prices, n
resptet of wheat, hajra and mawze as
well as in the case of groundnut o1l

I think, I may als¢ mention that,
notwithstanding the «irain of scarcity,
the State has, witn the appioval of
tne Planning Comnussion, prepared a
plan of Rs 172 eroces for 1975-76 as
compared to a plan of Rs 148 crores
duning 1974-75. T us plan  provides
fur as much as 74 pti of the outlay
for the core sectoly ¢t power, irriga-
tion and agricultuic, This outlay will
also provide avenurs for employment
for the semiaity affected areas,

The State Governiaent has taken
varous steps for th? uplift of the
Scheduled Castes and Scheduled
Tribes  Am-ngst \he measures taken
ate an inciease m the percentage
of reservation to wivernmewny gavet-
ted posts for Schoduled Castes and
Schuduled Tnibes

SHR! K. S. CHAVDA (Patan): It
is not implemented

SHRI K. BEAHMANANDA
REDDY- from 5 to 7 per cent and
10 to 14 percent respectively; increase
in the period of carrying forward re-
servations from 2 to 3 years; increase
in rates of stipends und scholarships;
enhancement of incentive for inter-
caste marriages and issue of orde~
for a special recruitment for Sche-
duled Castes and Tribes in respect of
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Class 1 and Class II posts where ade-
quate peicentage of representation
has not becn uchieved.

A Haryan officer of the Government
has been appointed as a member of
the Gujarat Public Service Commis-
sion, The Government has also de-
caded to debar any person who 18
found guilty of prdactismg untouch-
ability from appointment as member
on any Committee or Board or Panel
etc to be appointed by the Govern-
ment A Hailjan Development Cor-
poration 1s also being set up

SHRI SHYAMNANDAN MISHRA
Is this all required for the continu-
ance of the President’s rule?

SHRI K BRAHMANANDA
REDDY A deuisicn has also been
tanen that 50 per cent of the power
looms to be allottcd may be reserved
for Scheduled Cactes «nd Scheduled
Tribes

Having resaid to the situation in the
State, 1t has aot been possible {0 hold
electiors to the Legislative Assembly

SHRI PILOO MODY Why”

SHRI K BRAHMANANDA
REDDY The Pio lamation 1 duve to
expire on the 10th March, 1975

SHRI PILOO MODY Now give us
the real reasnrs

SHRI K BRAHMANANDA
REDDY Stinre 1t will nol be posaible
to restore nurmal conctitutional gove
cinment by the 1111 of March, 1975,
a further exteision of President's rule
1s unavoidahle Therefore 1 commend
the Resolution for the acceptance of
this House

SHR! PILOO MODY: Can’t I move
that it be postponed now?
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MR DEPUTY-SPEAKER;
tion moved;

Resolu~

“That thi, House approves the
continuance mn force of the Procla-
mation, dated 8th February, 1874, in
respect of Gujarat, 1ssued under grti-
cle 356 of the Constitution by the
President, for a fuither period of
siXx months with ¢ffect from 1lth
March, 1975,

SHRI MORARJI DESAI (Surat): I
have never heard a more callous ex-
planation of extending the President's
rule for a fuithar term of six months
after havimng it for a year
in the State of CGujarat I do not
understand why the Government could
not have held the elections 1n Feb-
ruary itself when the delimitation was
already over by Decen ber, voters® lists
had been pieparcd and the returmng
officers have becn apucinted Thete 1s
no 1cason whv the situation demanded
that the election could not be held I
could not understang it except for once
reason  There was a feeling on  all
sides almost il sides that there was
going to be a snap poll for the Lok
Sabha somewhera in the month of
Mav  And if that was the intention
ong could understand the postpone-
ment of the Gujarat elections To me
to hold them along with the Lok
Sabha elections could have been un-

derstandable I would not have
objected to that 1f they had
said that There could not

have been a snap poll m
Filnuary at all whoever might have
talked about it It wa~ not possible
constitutionally nr otherwise But the
fact that the Government went on
hurryving up the preparation of the
voters’ lists n a very indecent man-
ner and practically not allowing manv
voters to come An the lLists on account
of that hurry also ent colour to thy
belief by almoct a1l sides I and
several other friends in Guijarat who
are public servants have been warmng
the Government during the last four
months that if they do not hold the
elections now, befors the President's
rule is over by the I11th of March



301 Continugnce of PHALGUNA 8, 1806 (SAKA) Continuance of 302

President's Rule irn Gujaral (Res.)

Gujarat will pav: to agitate for it be-
cause it cannot do without represernta.
tive Government in Gujarat merely
becauge the Governmenrt of India does
not want it. This is what we have
been telling them. They did not do
anything so far because of this feeling
that they might hold them together in
the next 2 or 3 months, But now 1t
is very clear that there is going to be
no snap poll, That 15 what the Prime
Minster herself hus svid, She said
that she had said that all the while.
But it was almost always said as if
it had a double meaning,—‘we have not
yet decided,’ “I cannot say that,—
something like that. That was what
was sald all the whole that lIent
colour to it. But now when they are
extending the Proclamation for fur-
ther six months iney don’t even say
that elections will be held in these
six months. I can undeistand even
that because now there is no question
of establishing immediately a repre-
sentative form  of Government n
Gujarat as elections bhave not been
held. Therefore the President’s rule
has to be there for 1urther six months,
That 1s how the Govceinment has
arianged for it But if they said that
no election will be held before the
end of May—tlicy cannot be held after
the end of May for, mun-oon will be
coming,—that racuns, another =ix
months extention w.ill have to lLe
given and the elections can be held
only next year, That will be the
position I don't sce w!y Government
has got to do this excejt for the fact
that they are verv tihappy about
what hag happened in Gujarat and
they want to punish Gujarat for the
revolt that it had wnade against the
mighly Government last year and
forced its hands for rumoving the
corrupt Ministry und also to dissolve
the Legislative A<sembly That s
what they had donc and therefore thev
wanted to teach a lesson to Gujarat,
But T hope and trust that Gujarat will
not put up with this kind of injustice
which is not as per the Constitution,
or any sense of justice or propriety,
And therefore, there will be an effort
put in by the people of Gujarat to see
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that Government holds elections be-
fore end of May whether they want
to do 1t or they do not want to do it.

So, this 1s what the people of
Gujarat are determined to do, as far
as I see 1t.

Now, the argument that because of
drought or famine elections coulg not
be held 1s simply a dishonest one, if
I may say so. There have
been famines in the past and
elections had been held. There
has been severe famine in some
districts at a tima but not throughout
Gujarat as 1t 1s happening this time,
but there have been, as I said, very
severe famine, 11 seve.al districts and
elections have been held, There have
been floods TIhere have been great
calamities to he faced by the people
which they have bravely undergone.
And yet ele.ttons huve been held
But what have trey done when they
say that drought does not allow them
to hold clections?

There are Coipoiations which are
suspended w w12 fnzre are no elec.
tions held, The district panchayats
also are under Lu.p2uson where there
are no elections ield, How are they
prevented from being held I do not
understand at all. In cities, there 1s no
drought Why snuld th: Corporation
elections not be held. All this shows
that Governmen' wuan*~ w0 teach 1
lesson to Gujuarat. Well, et them trv
to do -0, warthu - Guja at lear-  a
Jesson or whetheor the  Jovernmep.
learns o lescom has zot to be  seen,
These ate mitters wr wn can not be
left alone like th.. {or the people of
Gujarat and there ;- no doubt about
it. I would, therofore, request the
Government to conuder tnis and have
some prudence m thiz; motier and not
gohead on the path of unconstitu-
tionality winch ‘hev have chosen to
tread. This is why I have risen to
make a prot~st cn the extension of
the President’'s Ruic 1> Guyarat. Of
course, it will be carried; they will
have it: the¥r nfertwon, as it has ap-
peared in the papers already, is not
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to hold the eleclions even now, This
is what the paper says. And it is
obvicus also from the statement which
the Home Minister has just now made.
It is therefore that I am saying that
even if the drought conditions which
are there are to be looked after pro-
perly—(the Minmster says they are
looked after properly)—for looking
after them prop.riv, the people's Gov-
ernment 1s required there, Otherwise,
that cannot be lioked ailer properly.
What 1s happening now? He has
stated that there wre 4,000 works but,
9,000 and more villages have already
bmen declared as scarcily  affected
villages. The Go.ernment itself has
said that there are 13,000 willages
affected by scarcity out of 18,000 vil-
lages, And vet, they tave not dec-
lared the rest of tae villages us scar-
aty affected willages  They them-
selves have said that more than 20
lakhs of people w:ll nave to be pro-
vided with wors  What has happened
in this matter .n ths very month?
There are only 6 iikhs of people who
are given work. When we drew tae
attention of 1h¢ Government in the
last meeting ot the Adwvisory Com-
mittee for the -carcity conditions
which the Government has appointed
in Gujarat (only two meetings had
been held so far) we told them that we
must have more < 1ryty worke Then,
a few mole have bern given, But.
this will not solve the problem at all
Thousands of atile have died The
Home Minister sav. oaly a few thou-
sand cattle have hery hifted to South
of Gujarat for maintenance from other
parts. There are 87 lakhs cattle in
Gujarat So what iz the meaning of
telling us that a few thousand of these
are being shifted to Surzt District and
Ritlsar District for raintenance du-ing
this scareity neriod” I cannot unier-
ctand this; thoneands of cattle are
dving for want of rot only fodder wut
also for want cf water., Water scar-
city is very acute in several areas
However capable the udministrators
may be 1 have abenlutelv no quarrel
sbout their capacity—thev carnot
have the Imagination and thev can-
mot have the urge to sce the sufferinga

FEBRUARY 27, 1975

Continuance of 304

Presudent’s hule in Gujarat (Res.)

of the people and the cattle in the
proper perspective as the representa-
tives of the people could see it
Things will become terrible in the
coming months, specially, in the
months of May and June, People will
die like fhies. If it comes to that and
they say that the President’s Rule
will continue, then the people of
Gujarat cannot bear to gee this at ail.
It 1s rather better to die heroically in
fighting the Govrnment than to die of
starvation as a result of this kind of
mmjustice inflicted by Sovernment on
the people of Gujarat,

Thercfore, 1 request the Government
to be wise enovgh—there 1s still time
for that—and il they -lo nol want 10
do so, then let them face the conse-
quences which they will have to face.

DR, MAHIPATRAY MEHTA
(Kutch). M1 Deputy-Speaker, Sir,
with sincere eiforis and  with all the
attention at my command, I was just
betening to (he¢ spe~ch of the hon
Member, Sarn Morvarjibhar n this
«tyle If he wri: in power, would
he ever have the elections The same
thing would have bappened as he just
now said I cannat understand when
he just now * ud that in the coming
months, that is. May and June, the
people will be Aying and a most severe
condition will prevail there And, at
the same time, he also demands elec-
tions over there

Sir, he had come to Kutch, my
constituency, But. he has gone to the
greenhelt  a1us. Let me remind
him also that drought is never in a
stationary condition. It gradually goes
on increasing, As stated by Govern-
ment, in the beginning, there were
<ome villages—n few hundred villages
In Kutch proper they declared 639
villages but gradually as the necessity
arose they decloved the whole of Kntch
as such, The number of villages
which are derlared 18 9,000 and the
number is going to be 18,000 out of
the total 18,000 villages in Gujarat.
1 am for the elections. 1 am not for
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the bureaucracy. But let me tell you
that the first thing that is required to
be done from lhe humanitarian point
of view is protection of the life of the
people and the whole attention of the
Government should be devoted to fight
this drought situation on a war-foot-
ing.

Sir, it is not the first year of
droaght, It is the continuous fourth
year in my constituency. Not only
that but also it is the seventh in the
last eight years 8ir, he 1s right when
he gays that the condition of the poor
people is very critical and the atten-
iion of the Goverament should be
focussed to fight this situation on a
war-footing, I know there are cons-
trainis of finances, etc. but let me pav
my regards to the burzaucracy from
Advisors to the Collectors and the
Famine Commi.-1oner they are doing
their uimost to tind within their limi-
tations of what they have been given.
[ know tie lmaitation, yre there with
them and because of those limitations
we are handicapperd. I wis here and
shouted like hell gbout the condition
of my constituency and the Govern-
ment talked of removirg 20,000 cattle
from that area as 1f they have done ..
huge work, I+ is nothing. There are
'one million cattle heads out of which
only 20,000 are being removed, We
requested that four 1o five thousand
more may be removed as there was no
grass but there was no response. &
can understand this aspect that Gov.
ernment is not doing what they
should do but as far as the elections
are concerned and as far as the exten-
sion of President's ruvle is concerned.

. T would not have done. At least 1
can hoast of my constituency. Sir, we
have fought all the elections with
hundred per cent result so far. In
1972 C C. Desai died and inspite ol
"the drought bye-elections were held.

Let me remind you of the corruption
which prevailed i the name Congress
Ministry. I had charged that Minis.
trv on the floor of the Assembly, In-
spite of that after 1971 uptil this time
whatever drought we have fought, I
must say, there is not a single case
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of that type. During that period girls
were actually supplied to the engi-
neers. An enquiry was held in Bans-
kantha elections. I do not want to go
into the details of those dirty things
over here and do not want to wash
toe dirty linep of cach other, But one
thing is there when pzorle leave their
humanitarian point of view and talk
of only getting pouucal gains chal-
lenges will be there. The challenges
will be fougat. We have fought the
challenges under dithcult circums-
tances, We are not afraid of elections
Inspite of all theur edforts Cong. (0),
the ‘0' has bhecom: bdigger and Con-
gress has become srmualler, It is the
frustration thit .nakes them speak
Sir, 1n Kuteh, ther: 33 another pro-
blem. At present clectiiaty 1s  the
most essential thing which is 1required
to save the crops, The Gujarat Ad-
nunstration :svs that there are no
conductors. Tae Gujarat administra-
tion 18 not bemy supphied with the
coductor, Tt 13 a ve'y 1important
problem, Because of the energy ecrisis,
the prices have gone up. Sir, if elec-
trieity 1s not .unpied to thi. area, it
will be very difficult tn save the crope.
The people have beca sufiering. Tlere
is shortage of ihese .onductors. It is
the fundameatal daty of the Govern-
ment to see {na thiy is provided. Un-
fortunately, there i1s no deveclopment
cquilibrium as far as this region is
concerned Sio, 4 cre or> districts like
my constituency v-hera only 23 per
cent of the 2rea hus ben electrifiad.
I wuuld reming about this to Shn
Morarii Desai, Sir, my rcquest to the
Government is, provision of electricity
should be given priorvity in this area.
Lot us reach at least ine average, Sir
in wpite of the drought. in spite of ihe
severe drought, the people are putting
in hard labour in Kutch, There is
acute shortage of water. In spite of
that. it is estimated that 22,000 tonnes
of wheat will be produced in this
area. Sir, peonle in this area are liv-
ing in half-starvation conditions. Eight
K. Grams of foodgrains is not suffi.
cient at all, There is no other souree,
Sir. the relief team which visited this
area found that roots are being boiled
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and being taken by the people. This
is because there s no c¢ther alterna-~
tive. Only eight grams is being giver.,
This is not at all suffictent, Therefore,
Sir, I would request that this 22000
tonnes of wheut which is to come
should not be allowed to go anywhere,

1 would also like to draw the atten-
tion of the Government to another
thing. Teachers are on agitation, Thc
educated population i: on agitation,
Sir, the Sen Commuttce report has al-
ready come out.

15.58 hrs,
(SHRI ISHAQUE SAMBHALL 1 the Chair)

Sir, I would 1oquest the Govern-
ment that they should unplement the
recommendations of the Sen Commmt-
tee in to to, This will help in remov-
ing the discontent among the edu-
cated young peopls,

Sir, I would also draw the attention
of the Government to another pioh-
lem, namely watee, Su, we find that
in Kandla, so many industries are not
coming up. It ic not possible to pro-
duce soda ash h~cause there is no
water Sir, I was talking to the
General Manager of IFFCO, Because
of noun-availabil:iv «{ water, tiev mie
postponing the sotting up of the Rs,
60 crore sulphuric auid plant, There-~
fore, Sir. I would requrst the Govern-
ment that thev should pay special
attention to this There is the lower
Macchu project, Sir, the lower Mac-
chu barrage should be constructed
and water shoull b2 made available
Sir some people ore protesting againet
it After all, Kuteh is a part of
Guijarat. Therefors, +his project should
be taken up. The Kandla project
which js cominz up is also a natimal
project,

Another important thing which I
wanted to mention is in re-
gard to cotton. The other day,
there was a Calling Atiention
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in regard to this, Sir, the
Government have been giving
protection to the textile industiy.
During the last two yrars, the textile
industry has made record profit, Last
year, they have not produced standard
cloth, Governmeat succumbed to their
threat, In gpile »f ithe huge profits
made by the textile industry, Govern-
ment increased the price of standard
cloth. The price has gone up instead
of coming down. Government goys
that cotton is being purchased or jm-
ported. They say that they want to
protect the growersz. But, on the con-
trary, they are helpiag the mill-
owners, Cottun growers are put to
trouble, These big business magnates,
textile magnates, making their profit
are patronised. They are doing this.

16 hrs.

Last but not 1:x, 1 will come to
the condition of health of the people,
I address Shiy Morarjr Desai  from
here Wit you pledsn come with me?
Let us have g tour, T will show what
1+ the percentage of tuberculosis eascs
due to the last thrre-four years  of
famme, T am not talking of night
blindness There are 40,000 people
suffering from it; but T am not talk-
g of that now Please come and st
the socio-economic condition of the
people as a resualt of the famine condi-
tions in Kutch What is the vitality of
the people” What is their life expec-
tancy” T am a mediral man, I ge~
that out of 10 palients one is a TC
patient,

SHRI K § CHAVDA:
dent’s rule a remedy?

Iz Presj-

DR MAHIPATRAY MEHTA: 1t is
never the remedy, I have never said
that, But I also say that election now
is not the remedy. This is not the
time for elections. It is not that we
are not prepared for it. We nave
fought elections and we are ready to
do it. Afler all, it js the first feature
of democracy to fight elections,
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Let me ask: who has dissolved this
democratic setun there, the democracy
that was legally constituted, It 13
those who want to lay claun to demo-
cratic rule who bave done 1t, as the
Prime Minister rightly said. They
talk of a snap poll They say there
will not be electic at all, that st will
be like Banglidesh and so on,

I would say this If the Opposition
had been able to give 2n alternative
government, manv of the drawbacks
of the Congress would a'so have gone,
But unfortunately, the Opposition
never rose to the cccasion, But tney
are now talking o democracy which
they have not accepied They oppose
only for opposition’s sake.

Here 1s a con.reie example The
same people who dissolved the demo-
ciatic governmeutl there are tiyinz to
do it all aver Indw, tiying to create
chaos, playing into the hands of fas-
cist and 1eactioner, elements, Wherr
the need of th2 hour ' Gujarat s
work gn hummdaray piounds  they
how! for clectiyy  Unfortunately, men
hhe Shrr Mor w1 Do a1 threaten Gov-
ernment and  ay they will have to
face the consequences, I am a small
man I cannot chiieng~ Shri Motarin
Desat  But 1 mine  request to hine,
Let us see the concequences in mv
constituency  He cin eeme to Kutch
and let him launch the satyagraha
thete, not anvwaete else, I will 1n-
vite him, Let him stait from Kutch
and see what happe a3, what the conse-
auences will be theie  Then we shall
sepx about the future I say that it
Government hid declired that elec-
tions should he held now, T would
have opposed it T helang to the Con-
gress It ic mv  arJdituency mv peo.
ple my volers vho have elected me
On their behalf, T -ay that what Gov-
ernment have Anne 18 the right thir-
and 1 support tniz Reunlution which
gseeks to extend Precilent's rule for
six months

e s wpbn -

= e m mene e e
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*SHRI KRISHNA CHANDRA
HALDER (Ausgram): Sir, I oppose
the Resolution which has been intro-
duced by the Home Minister in this
House seeking to extend the Presi-
dent's Rule in the State of Gujarat
for another six months, I oppose it
ang oppose it with all the emphasis
at my command.

D1 Mehta and a little while ago and
while answening the Debate on the
President’s Address, the Prime Minis-
ter Smt. Indira Gandh: hadq started
their speeches by an ouiright condem-
nation of the Opposition parties. Both
of them tried to describe the move-
ments of the people as a menace to
Democracy, But 1 would like to re-
mind them that nur Comnstitution does
not have any provision for recail of
the clected representatives of the
people when they find that the Govt.
cun~tituted by ~uch representatives is
acting 1n a corrupt way, against the
interests of the people and in an un-
demociatic way Becuuse of this
latura, 1) people of Gujarat had
1a1sed their voie: and had launched
amtation to oust the corrupt Congress
Govt and to save democracy from
their  clutches Such a movement
cannt he desec el as anti~-democratie
1'1et because 1t does not sw:t the Con-
giess Govt It ¢ equally unfair to
spread canaid, a2ainst such peoples’
movecment or dub them as anti-
d- mocratic,

In Sept 74 when the then Home
Muu'er Shi1 Um: Shankar Dikshit
had come befire thic House seceking
a cix-month extonsion of the Presi-
dent’s Rule, then 1 had said on 6-9-
74 and I quote “I want to say that
there must not be any President's
Rule anywhere in our country. When-
ever anv assembly is dissolved, the
carv-taker Govt should be establish-
ed without the power to pass any im-
po*tant legislation and elections should
be held with in a month or two. This
is a democratic procedure practiced
everywhere in the world” Once
again we find that thr Home Minister

*The originil speech was delivered in Bengali.
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hasg come beforz the House not to
announce elections in Gujarat but to
seek a further extension of the Pre-
sident’s rule for another six months.
In other words he wants to perpetuate
the rule by bureaucracy in Gujarat by
another six months,

Sir, before the debate was initiated,
my friend Prof. Mavalankar and other
hon'ble Members had pointed out that
the way the Home Minister had ine
troduced the preposal before the
House, it was wholly against the
spirit of the Constitution and 1 fully
share their views in the matter, The
Prime Minister and the Home Minis-
ter are trying to make the opposition
parties responsibl: for all ills in the
country and they are trying to sug-
gest that peoples’ movements are anti-
democratic. I would like to remind
this House that in 1959 a Communist
Coalition Ministry wos in power in
Kerala. Then the present Prime Min-
jster was the Presidenr of the Congress
Party, She had jormed a “Bimochan
Samity” toppleq the coalition govern-
ment from power thrcugh agitation,
It is a pity thar in 1958 Smt. Indira
‘Gandhi's actions were all democratic
and today when the people of Gujarat
and Bihar are trying to oust the cor-
rupt Govts. in their respective states,
the agitation is being dubbed by the
same Prime Miunister as anti-democra-
tic. The former Home Minister Shri
Dikshit had given a firm assurance to
this House in Sept. '74 that elections
would be hold soon in Gujarat but by
introducing this motion the present
Home Minister, has completely gone
back on the solemr sscurance that was
given to this House by the former
‘Home Minister, Both the Home Min-
ister and Dr. Mehta have said that
elections cannot be held in Gujarat
because of the prevailing famine and
drought conditiong in the State I
would like to tell them that if they are
genuinely interested to serve the
‘people Bnd glve them relief from the
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famine and drought difficulties then it
is imperative that they must first give
the people of Gujarat a representative
Govt, A Govt, run by Govt, officials
can never be ‘a substitute for one
where people have iheir own represen-.
tatives directing and guiding the ad-
ministrative machinery of their state
and in their own interest. A bureau-
cratic Government{ has its in-
herent  weaknesses, Last year,
all the states which had re-
presentative Govts. secured from
the Centre a helter share of their de~
mand for foodgrains against those
which were under the President’s Rule_
Last year, M.P, Govt, got 73 per cent
of their demand, Hihar 62 per cent,
U.P. 68 per nent ete, while Gujarat
got only 35 per cent of their demand
for foodgrains. 1 huve no doubt that if
Gujarat hag a representative Govt,
instead of beinz under President's
Rule, they too could have secured for
themselves a better share of their de-
mand. Not cnlv this, the 81h Finance
Commission has recommended that
Centre would give assistance to the
States for meeting famine and drought
conditions. But here too. the Govt, by
officials in Guiarat eould not obhtain
adequate funds from the Centre for
dealing drought tnd famine condition
in the state, Cargpress leader Shri
Jivraj Mehta. M P, and Shri Ghana-
shyam Oza, both “ormer Chief Minis-
ters had joined their woice with the
opposition to point out the inadequacy
of the relief measures taken by the
Centre to deal with the situation in
Gujarat. Thev had even said that due
to interferene hy the Govt. machi-
nery. they were not zble to act pro-
perly to rive relief to the prople and
at one stage it was reported that they
had threatened to hring a resolution
with the opbposition support to pin-
point the aforesaid defects,

DR, JIVRAJ MEHTA (Amerli): He
is wrong and the sllegation is entire-
ly unjustified.

DR, MAHIPATRAY _MEHTA,; He
says he is wrongly quoted,
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SHRI KRISHNA CHANDRA HAL-
DER: His views appeared in the Hin-
dustan Times dated 1{7th January, 1975
as under; —

“Congress leaders Dr. Jivraj Mehta
and Shri Ghanshyam Lal Oza, both
former Chief Ministers, have sup-
ported the criticism regarding the
failure of the Governor's regime to
provide sufficient relief works and
the refusal of the Centre to give
adequate food and finance to the
State.”

DR. MAHIPATRAY MEHTA: You
are reading frora a newspaper,

SHRI KRISHMA CHANDRA HAL-
DER: But why did he not contradict
it eatlier if jt .5 nnt correct?

DR, MAHIPATRAY MEHTA: Many
things appear 1n the newspapers,

SHRI P. G, MAVALANKAR (Ahme-
dabad): They were in the Scarcity
Comnuttee of Gujarat, and they have
criticised the admumistration not once
bui sevcral times,

DR. MAHIPATRAY MEHTA: He
has denied it.

MR. CHAIRM AN: Piease don't dis-
turb. Let him continue

*SHRI KRISHNA CHANDRA HAL-
DER: Sir, I was trymg to say that
Gott, have pon: bk completely on
therr words for not holding elections
in Gujarst and to .ny mund the only
reason foi thiy actiwon is that the Guja-
rat Pradesh Concress Committec is
afraid of facing the people. The Con-
gress party in the State has been com-
pletely unnerved by the results of the
bye-elections that were held in Delhi,
Jabalpur. Harysna and elsewhere.
People have given their verdict
against the Congress misrule. These
defeats have given the Congress party
a rude shock, They are scared and
afraid. ‘They do not want to allow
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the people of Gujarat to go to polls.
The Congress party has no courage and
no guts to face elections in Gujarat.
Not only this. The Cungress in Guja-
rat is a house divided against itself.
They are 12 to 11 factions which are
working in the varty and even the
efforts of the Coagress President, Shri
Debkant Barua have fuiled to bridge
differences and end factional flights. Is
the opposition party responsible for
these factional fights? Will the people
of Gujarat be denied their legitimate
right of having a democratic Govt.
only because the Congress party is not
able to settle their mutual differences?
What 1s happeniny 1a Bihar. The
people are restive, They are frustrat-
ed. They are out to oust the corrupt
Govt, there, A mighty people’s move-
ment and a mamoth agitation is going
on there, Very sad and unfortunate
things have happencd in Bihar. Shri
L. N. Mishra was killed. I strongly
condemn this killing, but has the
Congress party learnt a lesson from
these incidents. Have they been able
to unite to probe iniv the people’s
grievances and pre.sde succur to
them” [s 1s not a fa t tnat Shri Jagan-
nath Michia, brother of late Shri L, N.
Mishra. and other< are trying to oust
Shri Ghafoor from power? Why
should people suffer just because the
Congressmen cannot end their fac-
tional fights?

Sir, the Primie Mimister has ridieul-
ed th. Opposition parties and has com-
pared the peoplc’s gy lation to a per-
son wno has the head of the CPI(M),
heart of tie socinbi-ts, the legs of
Jana Sungh and so on and so forth
The Consress Govt and particularly
the lesder of the Congress party cry
hoaise about international to-existence
between nalions and ideologies. But
she is too intolerant to apply the same
principle to deal with situations at
home When the United Communist
party had formed & ccalition govt, in
Kerala under the leadership of Shri
E. M. S. Nambodaripad, Smt. Gandhs
could not tolerate the co-existance

*The original cpeech was delivered in Bengali.
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and as I have already said, she con-
spired and brought zbout a fall of the
Govt, For ilwo terms, United Front
Govts, were formed i1 West Bengal
On both these occaswns, the Centre
conspired, created obstacles and bro-
Govts, there, Whenever the Opposition
govts, there. Wheneser the opposition
parties unite to uphold the cause of
the people, the Centre ridicules their
efforts just because they have no
genuine faith nor intention to fol-
low the principles o4 co-existence
which they preach (o others. But 1
must tell Smt, indira Gandhi that des-
pite all possible atrocit.es—you know,
Sir, during the last fow years 1more
than 1,000 CP1(M) wcrkers have been
killed in West Bengal—we are suc-
cessfully contiaming ocur  mission to
serve the people of {ne State and I
must congratulate the Prime Minister
that at least she has cared to describe
my party as the brain of the Opposi-
tion (Interruptions),

Sir, I would complete my speech 1n
a couple of minutis and I dont want
to repcat what Stri Merarn Dewar has
said. 1 would only 1citerate that the
people of Gujarat ure ¢ aving for a re-
presentative Govt and, therefore,
elections sould be hel|i there without
any further luss cf time. The bure-
aucracy there 15 wholly unable to rise
to the expectations of the people.
Many Central Projects have not been
implemented, The people of
Gujarat wanted an Atomic
Power Station at Tarapur, This has
not been given to them. The demand
for a medical college at Bhavnagar has
not so far been tccepted. The Tara-
pore-Bhavnagar rail link has not heen
sccepted, hut despite all these, the
Central Govt. are trying to tell the
people that a good lot of progress has
been effected in Cujarat during the
President Rule, But js it not a fact
that depite th» commwon knowledge
that thousands of mill workers are
still without any work, the Govt, have
failed to start a third shift in the
textile mills, The prices of essential
commodities have gone up very high
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particularly that of coal, causing im-
mense suffering to the people in gene-
ral and 10 the low vaid in particular,
The education policy is being chang-
ed without consuiting the education-
ists, teachers and professors and na-
turally as a result of this both students
and teachers arc unhappy about it.
They are agitating ag-anst this policy.
Whije t te whole state 1s suffering from
famine, the Govt. under the plea of
mobilising internal iesources have in-
creased passenger faie and thereby
have mmposed a barden of Rs., 11,23
crores on the peopse, This is unjust
and unfair and I protest against it.

In the end 1 >trongly oppose the
motion and Jdemand that elections
should be hold in Gujurat without any
further delay. Unless tis 15 done,
the people of (iujurat will unite and
they will fight for thewr democratic
rights and with the <upport of all they
will finally achieve thar objective.

SHRI NATWARLAL PATEL (Me-
lisana); Mr. Chairman, here is a
resolution moved by the Home
Minister for the extension of
Pregident’'s Rule in  the State
of Gujaral. 1 am support-
ing this Resoluticm 1ather I am com-
pelled to support 1his because looking
at the present cjtuct:on prevailing in
the State of Gujarat it 18 a wise de-
cision taken Ly thc Governmant of
India to cxtend President’s Rule in
that Statc,

Some three months back the Govern-
ment were seriously tlnking of hold-
mng the electiong mn the month of
March because then the situation was
coming back to normal. But at pre-
sent the situation in Gujarat is not
one which is conducive to the holding
of elections. A number of villages in
Gujarat have been affected by famine
and I am sure most ¢f the hon. Mem-
bers of this House are aware of that
situation,

A point of order was raised why the
QGovernor of Gujarat or the State ad-
ministration 8 not consulted in the
decision. So far as the Governor Is
concerned, he {5 always in touch with
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the Government of India and the
Government of India is always in touch
with the Governor ang the State ad-
ministration, 5o, accordipg to me,
there 18 no necessity 1o consult the
Qovernor or the Stute Administration
in arriving at this decision.

Some hon, Members of the oppos:-
tion have alleged that this is a poli-
tically motivated declsion. It 13 not
at all politically motivated, 8o far
as elections are conceined, we are 1n
@ democracy ani we are never afraid
of the elections. On i e contrary, we
invite elections in the namc of demo-
cracy. Those on the other side who
are now seeking elections, let them not
forget thal in the nngt there was a
popular government i Gujarat, Some
hon, Members of the Opposition,
Including some members of the dif-
ferent States, tried 1o topple that Gov-
ernment, even theuzh it was a popular
government, Ay that {ime I hud told
the Opposition members that they are
committing a .in un d-nocracy by de-
priving the pesple of Gujarat of their
popular gove.nment, But, at that
time, they were nnt prepared to listen
to us and thev did what they liked,
Ultimately, they are understanding
that when there is no popular Govern-
ment in the State of Guiarat, there
will be the President's Rule, There
wag no other alternitive except the
President’s Rule in the State of
QGujarat.

I would like to hring to your notice
one thing more. So far as the Oppo-
sition leaders are corcerned, at the
time of toppling the popular Govern-
ment, they were tlling the people of
Quiarat, “Topple this popular Govern-
ment, The vopular Government is
useless. The Governor’s raj will be
better for the veople of Gujarat as
compared to the popular Government ™
Deliberately, they indulged in that
propaganda, Today, they are shedding
corcodile tears for a popular Govern-
ment for the State of Gujarat. (In-
terruptions)
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SHRI NATWARLAL PATEL: What-
ever | am saymy, I am saying as a
representati~e of iy constituency, as
a representative of ine people of
Gujarat, as a4 1esponsible member ox
thi, House. 1 am not furnishing false
statements. I am furmishing truth on
the floor of the Hou-e They may or
may not like it.

So far as cleitions i Gujarat are
concernud, they aie <aying that we
are not prepaicd {ur elections and
that 15 w 3¥, dehiberately, the Govern-
ment of India 1s cxtenaing the Pre-
dent's Rule 1o the State of Gujarat
and they are 1wostuoning elections.
Most humbly I would hke to bring to
your notice ihat <o far as Gujarat is
concerned and Gujarat Congress 1is
concirned, for decades. we have serv-
ed the people of this ccuntry without
power. We are nnt power-oriented
people We can serve the people
without power. We may lose or win
elections. Election i a game and that
is in the hands of people. If we are
elected to any ncsition, to the Assemb-
ly or to the Parliament in Delhi. we
serve the people, So far as power is
concerned, that is mere an instru-
ment in the hands of the Congress
party to serve the people, If there is
no power, sven then we serve the
people. I would like to assure the
hon Members on that side that we
are never afraid of elections, We are
not going to run away from eledtions.



319 Continuance of
President’s Rule in Gujaral (Res.)
{Shri Natwarlal Patel]

It is not true to say that this deci-
mion ig politically-motivated and that
the decision has been taken in the in-
terest of the Congress party. We are
not afraid of clections, If elections
are to come tomorrow, let them come
today. If the elections are to come
today, let them c~ome just now. We
are prepared to face the elections. We
are never afraid of elections. So far
as this decision is concerned, it has
been taken in view of the grave
drought situation The drought situa-
tion is so grave 1n the St~te of Gujarat
that there are a number of villages
where we have to provide drinking
water, After one onth, what will
happen, I have no words to explain,

So far as the Opposition 1s concern-
ed, they concentrete unly on elections.
They talk of electicns only They
have no time to talk about the condi-
tion of millions of people. They have
no time to talk about the famine-
affected people. drought_affecteg peo-
ple, who require water, who require
arrangements {o be made for famine
relief works, who require fodder for
their cattle, etc ctc. The Opposition
people are onlyv thinking about elec-
tions, how to survive for coming
months, how tn survive in the State
of Gujarat,

The pecple nf Gujarat are not both-
ered about elections. They are both-
ered about their gurvival, They are
facing many hardships Those who are
aiming at Ganihinagar are only for
elections, They should keep the fa-
mine conditions of the prople of Guja-
rat in mind They should not kecp
elections in mind, If the elections are
not coming trday, they are bound to
come tomorrow, Ii is a game. We
have to face 3t buldly.

So far as Gujarat is concerned. as I
said just now, the famine conditions
are very grave, As a matter of fact,
90 per cent portion vf Gujarat has
been affected by famine Not only
that. There are ~ome villages today
where they do not find scarcity of
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water, But after one month, in the
days of summer, I understand, there
will be no water in these villages. So,
the present administration of Gujarat
will have to provide drinking water
for them., My hon. friends here can
go to Gujarat and see the situation for
themselves; they may visit Kuteh and
80 many other districts which are
severely affented and see the position
of the people there, how they live,
They are crying for their survival
They are not crying for anything else,
They want drinking water facilities;
they want fodder for their cattle; they
want to survive, I understand that
this 13 a peculinr situation in the
State of Gujarat which has never been
seen by me or Ly the people of
Gujarat before. In that context, I
feel that there is nothing wrong in
the decision taken by tne Government
of India to postpone the elections and
to extend the Prcsident's rule in that
State for another six months. You
cannot say that it is politically moti-
vated, Nothing is politizally motivat-
ed When we do something, you al-
whays sllege that it is politically mo-
tivated. This has become your prac-
tice and we hove been hearing it for
a long time, 'That is why, we are not
astonished

So far as the professors in Gujarat
are concerned, they are struggling for
something; ‘hay have gterted some
agitation, (Interruptions) 1 would re-
quest the hon, Mmnister to see that the
Government of Gujarat aceept the re-
port of the Sen Commisston, I un-
derstand that, if that is implemented,
the problems of the professors—Mr.
Mavalankar 15 not in that profession
now; I am talking about the other
professors there —will be solved and
they will be henafited,

Before I conclude, I would request
the hon. members on that side to for-
get everything 0 far as Gujerat is
concerned, Irrespective of party affi-
liations, we have to wark unitedly to
tace this challenge of drought, This
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is & natural calamity. The Govern-
ment of India and the Government of
Gujarat alone will not be able to solve
thig problem. It can Le solved only
unitedly, with the cooperation of all
party worke.s and the millions of the
people of Gujarat, Dy the grace of
God, 1 hope the difficulties will be
overcome and cverything will be all
right.

SHRI PILOO MODY (Godhra): Mr,
Chairman, Sir, {0 begin with I would
like to condemn this Government for
having brought sorward this Resolu-
tion to extend the President’s rule in
Gujarat without nroper Constitutional
procedure, I am stating without
hesitation that T am not satisfied with
the ruling given by the Chair; I am
not satisfied with the arguments ad-
vanced by the Home Minister; I am
not satisfled, even as far as common
sense goes, with the arguments ad-
vanced by the Central Government
that they can arbitrarily extend the
President's rule without having got a
proper report from Gujarat explaining
the conditions in Gujarat and stating
categorically the reusons why it is
necessary to 2xtend the President's
rule in Gujarat,

1 have heard the speech of the Home
Minister, I would have welcomed a
discussion on the drought situation in
Gujarat. It would have been a more
honest exercise, because what we have
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Yet, it did not interfere with the elec-
tions, What has one got to do with
the other? I cannot understand, it
there is a drought, people cannot go
and exercise their vote? I cannot
understand when there is a drought,
we cannot go and campaign., On the
contrary, people collect at the works
and 1t 13 easier to go and explain your
policies to them. If nothing else, it
helps during the course of elections.
I am talking about campaigning. So,
what 1g the difficulty in holding the
elections in Gujarat when the drought
is going on? Are you suggesting that
President’s rule is better to tackle the
drought situation than a popular
government? Because, if that is what
you are suggesting, then I think you
might as well dissolve yourself. We
have a serious food situation in the
country and I am sure the President’s
rule will be able to tackle it better
than you all people sitting on those
Benches. What is the rationale of
your argument? Because there is a
drought you cannot have elections?
Because there is a drought you can-
not have a popular government? Is a
popular government—my friend, Mr.
Huda just now asked.-less capable of
supplying water to the people of
Gujarat than the President's rule or
the Home Ministry? Is a popular
government lesg capable of providing
more food to the people than the
President’s rule or the Home Minis-
try? Can the Home Ministry provide
more grass to animals in Gujarat
than a popular government over
there?

As for wages and works the Home
Minister can never miss an oppor-
tunity, any little opportunity
for making
to get &
Jose it
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Becauge if you have not, I invite you.
Come with me, I will show you and
perhaps that will make the butter
me}t in your month and may be you
can taste a little of this suji which
you are so generously dishing out to
the people of Gujarat. And in order
to understand that, without water,
you cannot swallow it. And, where
is the water? Therefore, to trot out
the drought as an excuse for not hold-
ing elections is nothing but just a cock
and bull—a political cook and bull, a
constitutional cock and bull and a
parliamentary cock and bull, because
the fact of the matter is that if it is
to be measured from the point of
view of what the President’s rule has
done for the Harijans and the Adi-
vagis, go and see. The Minister said
that this is the severest drought that
has ever taken place in Gujarat be-
cause it suits his argument for with-
holding elections. Yet, what has the
Central Government done? I would
Iike to point out to you the concern
of the Central Government for the
severest drought that has hit Gujarat
in a century. They have advanced—
advanced, mind you—advanced monies
that were already allotted to Gujarat,
to the tune of Rs 145 crores—
Rs. 14.14 crores to be exact. This
money, if you had not advanced it, we
would have got it next year or the
year after. What favour has the Cen-
tra] Government done to the Govern-
ment and people of Gujarat by ad-
vancing this money? Over and above
that, nothing. Yet, it suits him to
describe it as the severest drought
that has taken place. The Gujarat
Government is now spending at the
rate of Rs. 2 crores a day. They have
in all spent Rs, 39 crores on drought
relief. How long do you think this
money is going to last? Then the
Minister says a generous thing, ‘Noth-
ing will be stopped for lack of funds’
Mr. Minister, prove that statement.
Every single work that I have de-
mpanded and which needs to be carried
out in Gujarat heg been withheld,
postponed pnd denied for lack of
funds and yet ‘this sort of-pompous
statemant is made in opder to none
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vince everybody and make a propa~
ganda to say, ‘We are doing everyth.
ing we can’ The President's rule,
can be understood by anybody who
understands democracy, has got its
own severe limitations. President’s
rule cannot frame policies.
President’s rule cannot alter policy.
President’s rule cannot take intiative
in matters where the popular will of
the pcople and the popular demands
of the people demand certain things,
These are decisions that can be taken
by only popular Ministry. These are
decisions which can be taken only by
politicians in caucug and it is these
decisions that are not being taken
which are being postponed month
after month, six months after six
months, because the Congress party
1s too fecble to face an election 1a
Gujarat Thig 15 the sum total of tne
conclusion; they are afraid; they mie
petrificd; they could not form the
Commuittee. Sir, and only recently
that committee was finally formed in
which everything which cver existed
in Guwiarat has been joined together
and put into that Committee, includ-
ing Mr, Natwarlal Patel, Where is
Mr Natwarlal Patel—who is the Tni-
bune of the people, who is the ser-
vant of the people—who was saving
something so strongly about Gujarat
only a few minutes ago? He does
not even smoke, he cannot, and so he
cannot make the excuse that he has to
go out for a smoke. I am glad you
returned, tribune of the people, ser-
vant of the people. Please come and
sit down and listen, He was not con-
sidered fit to sit on the Executive
Commuttee. Thas is the position.

Therefore, Sir, these cock and bull
stories have been brandied about.
That only shows that the Congress as
party is weak and feeable to face the
the people. Let me assure Sir, six
months later you will be weaker still.
In another six months later the posi-
tion will- be even worse and after a
year and a half from pow you will
net be shle o face them &t all. And
it it is two years from new, you
wghld have evaporated. So, go on
postponing it every six menths, svery -
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six months thinking that the position
will improve.

If drought is what you are really
concerned about, may I tell you, this
decision of yours is not going to help
the drought situation at all”> You need
popular demands to be fulfilled, de-
mands which are basically of a poli-
tical character. There is the demand
for subsistence and the Home Miuis-
ter said that a minimum wage of
Rs, 3 was given. Kindly send me the
names of anybody, the scheme where
oy you granted Rs. 3 daily wage to
anybody in Gujarat. This is not being
given to anybody 1n Gujarat, not even
a single person who is on relief work
i Gujarat. This is being spoken of
only for consumption for the galleries.
Send me the name, .

S8HRI NATWARLAL PATEL- 1
will give you the names.

SHRI PILOO MODY: You will
please send me ten names.

SHRI NATWARLAL PATEL: I can
© send so many names,

SHRI PILOO MODY: All right 1
shall produce it in Parliament after
checking it up You send me one per-
son’s name who js getting Rs. 3/- a
day,

Ag far as relief is concerned, he
talked about thousands of tonnes of
foodgraing that have been gomg to
Gujarat. I do not know what has
happened to that en route. I know in
villages after villages, the maximum
of grains that a person gets is five
kilogrammes a month But, 1f one is
working in a job site, I think, that
may go up to eight kilogrammes a
manth. That is the maximum gram
that a person gets per month per
'head. As far as sugar i1s concerned,
it may be a kilo per month or it may
be only 200 grammes a month per
head. 8o, all these figures have been
uduced by semebody on a piece af
paper apd you can read them out to
us, But, it has no meaning st all
You 'went 49 postpone the election;
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you have the power, the majority and
the will to do it, Say that honestly
that you are not prepared to fight the
elections 1n Gujarat and therefore you
would like to extend the period of
Predidents Rule for another six
months You want to abuse the Con-
stitution 1n you: favour Then say so.
Believe me, 1t 1s for the betterment of
you But, don’'t ftump out the cock
and bull excuse that because there is
arought you want to extend it As
far as drought 1s concerned, nothing
has been done by the centre for all
the drought that is going on.

Finally, Sir, the Home Minister said
that and I heard him very very clear=
ly that the Government has arranged
for the removal of 20,000 cattle to the
southern region of Gujarat. Even the
strongest supporter, Dr, Mahipatray
Mehta had to ridicule the figure of
20,000, because thig twenty thousand
1s just a drop iy the ocean The real
fact of the matter 1s that 90 per cent
or more of the cattle that has been
moved out has all been done by vol-
untary agencies. Why was the Gov-
ernment claiming credit for it? It bas
all been done by the voluntary agen-
cies Why should you claim credit
for 1t? Is it just to get five more voteg
in Gujarat?

Therefore, Mr. Chairman, let us
sincerely haope and let them change
this motion as follows:

“We want President's Rule In
Gujarat because we are not In a
position to face the electorate and
that we will extend it further if
we find that the position persists
like that”

Let them change the basis of the mo-
tion and I shall vote for that because.
after al}, I also have sympathy for
you because, I have been for a very
long time a Member of the SP.CA!

SHRI D. D. DESAI (Kaira): Mr.
.Chaurman, Sir, You have heard a very
wigorous speech from one of my col-
leagues, The diffculties in Gujarat
are veal; the famine conditions there
are so severe. It is true also that
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bureaucracy is trying to do" its best.
It is also true that the people’s repre-
sentatives could do better. But, there
is one difficulty which we should not
overlook. That is, whether at this
time, should much of our energy be
diverted or should be employed on a
job? There are hundreds of outstand.
ing issues in Gujarat to-day leave
apart the political aspect. We, many
of us, seem to worry about it. Look-
ing purely from the angle of humani-
tarian grounds and from the Gujarat’s
local requirements, I feel that if the
Government decides some date in the
coming few months—in any case. they
cannot hold the elections before 10th
of March—that would be better. One
of our earlier speakers has said that
Government is getting another six
months, Still there is time and elec-
tions can still be held. It is possible
that in May, the heat would be so
severe and that the difficulties for
water would be acute. One of the
earlier speaker has said about the
distress that the people will have
also. In the midst of it people may
be allowed a choice. If they want to
hold an election then they may do
so or some sort of opinion may be col-
lected and elections could be planned
for May or possibly in April-end.
There is another issue, the Govern-
ment may feel that doing so may
divert substantial personnel from
relief operations to election supervi-
sion. Then with the consent of the
Opposition, we can reach an agreed
date which could be some time soon
after the monsoons, In other words
we have two possibilities—one for
May and another during November-
December. My reason for saying all
this is that during monsoons there is
transport difficulty and it is very diffi.
cult for voters to travel distances,
Another aspect is we have a deficit in
agriculture production and, water,
This year much of our distress comes
from difficulty in cotton. Many of the
hon. Members are not awsre that the
acute distress today in Gujsrat is on
account of accumulation of stocks of
cotton which are not being liffed be-
cause of credit squeeze and the diM.
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culties which the Governmental agen-
cies are having on account of shortage
of funds. This problem should be
taken care of by the Ministry since
the Ministry under-writes the respon-
sibility for the next six months. T
would urge upon the Government to
take care of this acute distress that
our people are facing on account of
lack of availability of funds for the
next sowing. A mention hag also been
made about deficiency of water, fod-
der and other things. Here our big-
gest requirement is sympathetic and
timely approach by the Central Gov-
ernment to see that maximum quan-
tity of fodder and foodgrains are pro-
vided to the State. The present
amount of quantity which we are re-
ceiving has resulted m substantial
amount of discontent. A Jarge num-
ber of pcople feel there are nv jobs
for them as the works which have
heen taken up are inadequate for want
of funds. The Central Government
1s of the view that adequate funds are
provided but those of us why stay in
Gujarat are continuously observing
that the funds that are allocated are
not adequate to meet conditiong of
such a severe nature, In other words,
the State is deficit in regard to funds,
and in regard to availability of goods.
Even when we have money, there are:
no goods to be purchased. These are
some of the conditions which are com.
mon to any famine. These conditions
are prevailing. Just now, my friend,
Mr. Piloo Mody asked’ where is the
water?” It is true. We tried to get
as much water as possible. I believe
24 rigs have been put in operation.
They are put in different areas. Pri-
vate agencies have also done it. Work
is going on. or all sides.

Now, the question is, whether it is
in the interest of either the Govern.
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cognise the fact that there wag a de.
mocratically electeq Government. It
is true that there were gome charges
of corruption against that Government.
The Ministers in-charge offered them-
selves for investigation. In spite of
ihat, there was agilation, both by the
Opposition and by the peopfe in the
urban areas. Now, this has resulted
in overthrow of a popularly establish-
ed Government, a democratically elec-
ted Government. That democratically
electedq Government had about 140
Memberg 1n a House of some 168 Mem-
bers. In other words, it had the fullest
backing of the legislature. But, the
unfortunate fact was that some of the
Members of the Legislature or the
‘Government or the Mimster were
found, in the eyes of the people, not
sufficiently equipped to carry out the
tagkg and they were not considered to
be men of integrity. This could have
been remedied either by removing
those people or alternatively, even by
changing the Mmistry Thig was a
poesibilly, having made a serious
effort to see that the Government 1is
sent out, and having continuously made
a demang for President's Rule, once
the President's Rule was imposed,
there 1s again a demand that elections
should be held We find it a Lttle di-
'fAcult to co.relate these two Why
consistency 1s lacking? It 1s true that
we should initiate the democratic pro-
cess and we should have democratic
instilutions At least in regard to pan-
chayats, which are at the root, which
are at the bottom and which are closer
to the people, I would urge upon the
Government that they should hold
electiong to panchayats at the earliest
date so that the representatives of the
people are at proper working levels and
they will be able to aitend to the prob-
lems of the people on the spot.  Sir,
the question of municipal elections has
been talkeq about. I do mot know how
much they are really concerned about
famine and, to what extent, they will
be sble to help. Bui, panchayats are
atle backbone of our democratic sys-
temn, The sffect of not having the pan-
chayst electiong is 50 widespread; it
waiild upset the position of our party
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also. Therefore, in the best interests
of the ruling party, it is necessary that
panchayat elections are held as early
as possibie

With these words, I conclude my
speech,

17 hrs

SHRI H. N, MUKERJEE (Calcutta—
North-East). Mr Chairman, I am
distressed that the Home Mister,
whom I must credit with some under-
standing and political common sense,
has thought fit to comend, as he put
it, hi§ Resolution for acceptance by
the House. I do not know on what
computation we can accept th:s Reso-
lution My fear 1s that ever this
Gujarat businesg Government has been
showing its cold feet right from the
very beginming I cannot think any
tenable reason why in a traditionally
Congress State with a movement em-
braching a large section of the youth
aimed at reconstruction of Gujarat and
the elimination of certain elements like
a notorious former Chief Minister who
wag pushed out of the p:cture, how in
that kind of temper in Gujarat Gov-
ernment de.eloped cold feet, and per-
haps with a lack of self-assurance and
with a sense of gwlt about things done,
and undone, they found themselves
unable to order clections soon after the
President had taken over and the old
legislature was sgent packing, From
that period of time, there began a
whole sequence of incidenis which
shows how Government has no imagi.
nation how Government 1s ready and
wiling to have an authoritarian atmos.
phere 1n the country and how in the
normal bureaucratic way, they would
ask for extension of a bureaucratic ad.
ministration, because whatever the
virtues of presidential rule, it is
bureaucratic administration, It Presi-
dentfs cule had hrought benefit
to Gujarat, I hope some marks
would have been visible and
Government would not have been in
the position today to plead the cause
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of droyght and scarcity as a reason
why elections cannot take place.

I cannot imagine how in the year
of grace, 1975, :n a country which
talks 80 much about its devotion to
democratic processes—and only a8
couple of hours ago the Prime Minis.
ter was in her own way trying to be
eloguent about it—I] just cannot ima.
gine how you can in 1975 say that be.
cause of drought and distress condi.
tions, we cannot have elections. Good
government is no substitute for self-
government, This is what we were
taught when we were young; we learnt
it with every aspect of qur heart. They
have not been able to give good gov-
emmment. And who is going to expect
good government from the presidential
team or whatever there ig which func.
tions m Gujarat? We would rather
have bag government from our own
peerg than good, govenrment of bureau-
crats of a particular description. In
any case, good government is no subs-
titute for self-governmenti, and I do
not see how Gujarat can go on being
deprived of the very normal right of
having as early as possible, when an
emergent situation hag gone, to have
its own elected legislature.

We are tolg about fammne, scarcity
and all that. I cannot go into details;
I neeg not. But the simple point is:
How is this kind of argument to be
exlended? You know very well that
at least I and my Party do not happen
for reasons, which we consider to be
of national importance, to have an ani-
mug against the ruling party on every
occasion. We do not have that ani-
mus, but we have to point out where
they are going, utterly wrong, and at
this rate where they will end up. To-
day in many parts of the country stag.
vation conditions continue,

In West Bengal, for example, the
majority of the districts are starvation
districts. If purliament sets its geal
on thé argument that economic dis-
tress which is being tackled is the
reason for the postponement of the
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election, 1 wonder what is going to
happen? Al the present momént per-
haps 70 per cent of our people live,
below the poverty line. Perhaps by
the time the budget has done its job,
the budget; ix to be presented to-
morrow, 76 per cent of thg people
would be living Yelow the poverty
line. Does that mean to say that this
country will not have any elections
because 75 per cent of the people live
below poverty line and economic con-
ditions wre so distressing and dismai
that nothing can be done about it,’
elections are g luxury which we can-
not afford? I know that elections'
sometimes become a luxury which we
cannot afford. That is very true,
But is that the ideg of elections that
animates this country thet should
animate the Congress party, if it 1s
really and truely to be the ruling
party in this country and Iif it is to
be worthy of the trust which people
have given to that? Are the elections
to be only money spinning operation?
Is our envisagement of the elections
only as something where money 18 to
be spent and people have to %e
diverted from the constructive pro-
cess of work? Ig it not our ex-
perience, on the countrary that wh
elections are in the offing those w
are in the Government go about pro-
mising all kinds of benefits {o different
areas where they are interesteq for
their own return to the legislature?
Do we not find that if on the eve of
the elections a concreted effort is
made for the economic and other
development of our country, results
are more likely to follow? Do we not
intend to use elections as organim-
tional apparatus for mobilising the
enthusiasm of our people for rebuild-
ing their life and for rescuing them-
gelves from the misery in which they
are living today? Or do we think of
elections only in terms of so much
money to be collected and spent so:
that a chaln of corruption is created
Surely that is not our envisagemen
of elections. When we go in for elec-
tions we use elections us ‘s mobilising



333 President’s Rule in Gujarat (Res.)

process for the advantage and strength
of our movgment. The Communist
Party enterg the election because it
utilises elections to secure the support
of the people and to consolidate that
support into a sustaingd and organfs-
ed shape. If politics has any serious-
ness I think that electiong should heve
that motivation.

What do we find? So many crores,
not too many crores are being given
and sb many lakhs have been collect-
ed by the non official agencies, some
relief work is going on, some people
have had to change their habitat be.
cause they perhaps have gone to work
on some relief operations some where
a lttle distant from their place of
living. Is that the reason why elec-
tions should be postponed? 1 think
on the contrary that elections could
and should have been utilised as a
method for mobilising the( enthusiasm
of the people to solve their own pro-
blems. You can give a different shape
to the elections. If in Gujarat you
cannot do so wherelse can you” 1 do
not wish to think of the Government
being in such a dre distress that in
Gujarat they are afraid of facing the
elections. May be there ary other
calculations. I cannot read the minds
of people whose calculations are some-
times a little too subtle; in any case
as it appears from the information
given, 7 have got with me this book
“12 months v President’s rule in
Gujarat”, and it trics to paint as
good a picture as it can, there is no
justification whatever for postpone-
ment of the elections, especially
when his predecessor Mr. Dixit had
given gn assurance to the House that
there would be no unnecessary pro-
longaticn of the President's rule there.
Therefore on principle I am opposed
to the idea of postponement of the
elections for such a Irivolous reasdh
which the Home Minister has chosen
to give.
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YT KT W WA § A wyan fw @
fre W & ok fre gfeww &
W faug qT S s W gy | 9w
WeT, HI 5% FA T  ANE Y,
A4 ATE-HAT F7 Wo FAHT FOW 7Y

F GATF FAT LT |

Wiy WO RAT 7 ¥ Jg W=
&1 ¥ fE7 FF SR AT gUIR W W
21 #" A w47 ;T faeur aer #
FHT FEAT WGA £ 1 WIT FT AW
#m, "awfr Y, 99 G ard W
fefat sratza F1 awr Ard 4, S
JATHT & FHT AFT I UTATE BT AT |
WSt WTE & W 93 ea fRan
X 78T quew 7 aw@r= &3 fam
i g gver o fava ag far
f evds gAvawwE, AfFR agr W%
T ¥, FEST QA WY A g7 &8
WY & S 99 F1 fadw fear 91
W werarfr dfeew wm afggafe
geafer w@AY | WK I 9
THT WEY oY §7 FEvEe OAAW T
fvig Aol wif gur wraEr A
Y W g W wger A qgar fr agl
#§ aig fafet T &1 e wwa
TRT X ATAST qTEgE A A wraw fear
qr, 99 ¥ wEwes o # 4
fear a1 Wik w31 v f5 9w fafesh
N TEE FO A ifgde =
a9 w0 gu fag dwoamr  fis
Mot wif T8 ar g g s el
W gfie & 7&)

R/ Aol wrg ¥ g wrar
WX AraewT ot ¥ g wwr s
# Fe wre ag T o sewrcfedy o ot feufiy
t iR dwr W ol whel ¥ W
W & oY I S W A ag v Wi
e wiwarer ek ¥ wre ol we wed
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& TFaT-ferEe Y Wm0
ﬂﬁqlﬁmm’ﬂﬁﬁ'oﬁom
qIgE X wg7 §-T0 W PEAT @
foo wwer 7 Frad st g
® g WS foelts ™ ol
gt 0l ooy Ay Y wgAT =few
fr FraT wgar gdene 9 @@= g,
7 T W AW F FE-AN, THEQ
# fae-femy o & Q) fom &
fr @@ 9%z w1 aro B o A9
7 f5s HeE o wrr gAY g
e 7 g W Fr ¥ fF oummer @
FAT Y weaT ¥ 1 & g7 A WA
e Y ¥ W@ 9T T @R FTH A
wt ge ¥ S W fewed T T
wfge | ag AT wEEAT F1 AW
2 ® ToAfe ¥ ogw oA —
Tafan oY aer &Y weliiar & |
ofgg

W ¥ Al qw woe ¥, @
o w3 aF At g7 W Y AR
g, Afem gmag ¥ F & @
# s E O F e Fw e
e & o & fig ¥ O
aa @19, o SR qE g
af s @ e far Qe wer womE
T TR AW T A
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T@ oW WA ¥ e g
wd 7g A fr Ay e il e
WO |

¥ A, WW Al Rz sy fs
gt @ fafer aga Y @ ¥ fag
S FTCOF AT §, R gATO gAw A
iy R, AT T FIC0 BT AT AT
frerr &P, ST A EwETH EY g
FETERM 1 =gT o famra & wwer
g a% @ faamw ¥, sy wEvaT
o famy & wEw e T
¥ AHTIN MYAL TR AW AT
¥ foq w=a g1 21

™ Wl F g, a1, &
T F7 wrard g fr o & w9R A
1 anq fear

SHRI P. G MAVALANKAR (Ah-
medabad): I am rising to oppose this
totally unjust, improper and unneccs-
sary resolution which the Home
Minister has had the temerity to
bring before this august and honoura-
ble House

The Deputy Speaker ha: ruled on
my pomnt of order, and 1t i1s not for
me to challenge his observations and
I accept the ruling But 1 want the
Hous¢ to know what the Deputy-
Speaker said while giving his gud-
ance, that although in terms of tech-
mcality the Government were very
much on the right ground, in terms
of constitutional conventions and pro-
priety the Governmént were behav-
ing in & menner in which they ought
not to behave.
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' Why do I say that thiz resolution
is totally unjust and improper? Be-
cause ity mofivation and foundation
bring out the outright dishonesty and
the utter political selfishness of this
government. The Home Minister is
on a very feeble, unsure and awkward
ground. Legally he may be right.
Indeed, perhaps he is right. Techni-
cally he is perhaps right. But demo-
cracies do not go by more technicali-
ties and correctness in terms of law
on the paper. Indeed, if there is any
. meaning fo democracy, sbout which
incidently the leaders of our Republic
tried to preach us yesterday and some
of them even to-day, then those de-
mocracies have meanings only if they
are followed not only in letter  but
both in letler as we as in spint. It is
fram that laiger :ngle and not from
any partisaonship that I am describing
this resolution as utterly unjust and
improper. Therefore, I say that in
terms of constilutiona] propriety and
in terms of nolitical morality, the
Home Minister and the Government
of India are absolutely wrong in
coming before this House with a kind
of resolution that Shri Brahmananda
Reddyji has chogen to come here to-
day.

]

What is the Government’s explana-
tion, defence and justification for
continuance of the President’s rule?
Indeed, it was amazing and extra-
aordinary that throughout the entire
length and breadth of his othcrwise
good statement. for it did mention
about scarcity, the Home Minister
gave no reasons for the continuance
of President's rule in Guijaret, and in
fact, the statement says very little
and practically nothing as to why the
President's rule needs to be continued
in Gujarat. What are the obstacles?
,That is why I ask: did the Election
Commission say, ‘Don't have the elec-
tions'? Did the QGujarat administra.
tion say, ‘Den't have the elections.’?
Dig the Governor advise you.
‘Don’t have the elections’? Or did
the Governgr’s adviser tell you, ‘Don't
have the elections’? Did the Chiet

(o]
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Secretary of the Government of Guja-
rat and his associates in the Sachiva-
laya at Gandhinagar wadvise you?
Then, who advised you?....

AN HON. MEMBER: Not necessary.

SHRI P. G. MAVALANKAR: There-
for¢t, the only people who advised
them are themselves and the chan=-
plons of their own narrow, political.
selfish and party interests. It 1s be-
cause they want somehow and anyhow
to continue to be In power not only
in Gujarat but in all States if they
can help 1t and in the whole coun-
try and for all times, if they can help
it. Yet, they want to 2o on telling
us about democracy and giving us
lessons on the democratic constitu-
tion!

Thercfore, I want to say that ilms
resolution is absolutely foundation-
less and meaningless because it hits
at the very basis of the democratic
temper and democratic practices which
have been so well built into our
constitution.

1 have already said on September
7 last year when I started my speech
m Gujarat, and I wish I could do
that to-day also, T wish all of us
could speak in our languages or at
least in those languages which have
been recognised in the Constitution.
But, unfortunately, the time is limited
and the interpretation facililies are
not also available. Therefore, I am
constrained to speak in a language
which may be understood by most of
my esteemed colleague; of this House.
T want to tell this and I repeated this
last time also, that QGujarat contains
people  whn ate Gujarati-speaking
Indians. Not Gujarati speaking Guja-
ratis, but Gujarati speaking Indians!
That does not mechan, however, that
whatever is legitimate and just for
solving the problems of Gujarat should
necessarily be delayed in ferms of
various projects in Gujarat. The
Centre’s attitude towards Gujerat
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seems to be one of dogged and deli~
Yerately casual treatment in the mat-~
ter.

Shri Morarjibhai, an esteemed
honourable Member ot this House and
one of the leaders of the country, in
his opening spcech said that the Cen-
tre wants to teach a lesson to the
people of Gujarat, that they want to
punish the people of Gujarat. With
all respect to Morarjibhai, and I don’t
think he meant it that way, let me
say straightaway that il is not for
them to teach a lesson. Who are they
to punish or teach us? It is the people
of Gujarat who have taught a lesson
in the sense that by their determined
attack against the corrupt Government
and against thq discredited Assembly
and Administration they saw to it
that the Government was out and the
Assembly was dissolved. It was as
a result of last year’s extraordinary
popular upsurge, But these lessons
have not gone home with the estab-
lishment. But they will repent for it
one day. When we said we do not
want a corrupt Government, we did
not say we wanted President’s rule.
We wanted a better Government, a
less-corrupt Government, and let me
tell you this. In any democracy, much
more so, in a democratic country like
ours, the people have to involve them-
selves in the parliamentary practice
and functioning and the elections do
provide an opportunity ior them to
get educated in democratic function-
ing and methods. Why don't you do
that? Under what pretext can you deny
that opportunity to Gujarat? This is
the questiovh which I would ask.

I am gpeaking from my heart which
feels in anguish for the people of Guja.
rat, indeed, for the people of Indis;
1 am sure, those who believe in de-
mocracy will readily agree with me
that this is not the way to function
in a democracy. Now the Prime
Minister of India Shrimati Indira
Gandhi oontinuously tells us, she has
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nothing against the people of Gujarat.’
And yet in the Presiderl’s Address
there is absolutely no mention about
Gujerat. The Prime Minditer did siot’
even think’ it necessary to reply in
her speech today to the points some
of us made about thig exclusion of
Gujarat from the President's Address.
Is that the Prime Minister's interest
in Gujarat? Is that her care for the
people of Gujarat?

Gujarat ig not coming under Presi-
dent’s rule for the first time. I can
tell you this that since 1950, since the
beginning of our Constitution, we have
had 36 cases of Fresideni's rule being
promulgated in various Stales ol the
couniry. Gujarat has bad this share
for a second time now. On June 20,
1951, Punjab was brought under Presi-
dents rule. Since then 36 cases to
date are there of President’s rule hav-
ing been clamped down and Governors
and Advisers being brought in, I
want to ask: Does the Government of
India want Gujarat to go the same
way as Kerala and Orissa, that is to
say, you want to clamp President's
rule again and again,~to teach a les-
son to the people? Do you want the
corrupt government? To-day, the
Prime Minister was saying that she
was against corruption. The people
in Gujarat are against corruption.
Then she should have welcomed that.
But, then, the Home Minister is also
shifting his grounds of 6th February,
this very month and he now tells us
that the grounds are--scarcity and
drought. Earlier he had mentioned
law and order. He has not mentioned
law and order to-day. Wag it difficult
or so heipless then? It is indeed not
difficult. It is quite normal. There-
fore, the whole point ig this. The
Congress wants to continue enjoying
powers. I ask: why? If they want
to continue enjoying powers, are they
really going to have that? They have
got a new ad hoc committee with
as many as 68 people.  Practically
anybody who” wants to be included is'
there. But, I am soxry my hon. friend,
Shri Natwearlal Patel who should
have been there is not there. I am
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sorty for it. He is so energetic and
his name should have been there. (In-
terruptions). I wish he were there.
Wou have 68 members in the ad hoc
wommittee, Anyway, my main point
.and question are: Can free and perio-
1dic elections, popular rule, people’s
‘rights, constitutional vompulsions be
made &nd compelled to pay homage
+first to Congresg Party's convenience
-and “alculations?

It is amazing, therefore, that Presi-
sdent’s Rule is being continued. 1t is
~nf course an occasional medicine, but
.it cannot be a daily bread. And that

1s why Dr. Ambedkar provided for
the President’'s Rule as a temporary
measure. It has to be treated more or
less as a “dead-letter.”

Officialdom is increasing under the
President's Rule. That is our com-
plaint. I have nothing to say against
the Governor, his advisers and other
senmor officials. The entire admints-
tration, by angd large, have acquited
themselves very well and efficiently.
fif you want efficiency but not the
pgpular government, {hen, of course, I
ihave nothing to say. We want efficl-
wenoy voupled with A popular Govern-
mment. As Pref. Mukerjee said, good
:governmenf can never be a substitute
for self-goverament. Officialdom and
tbureaucracy cannot be allowed to con-
‘tinue for @ long time. If scarcity and
«drought are the reasons, then I ask:
‘why not Government of India give
more funds? Why not put off or post-
pore the recommendations of the
Sixth Finance Commission?

1 would end with one warning—I
am not taking more of the time be-
wcause you, Mr. Chairman, are getting
impatient—when President'’s Rule is
in Gujarat, is it not in Parliament
which is a national forum where we
can voice our complaints and protests?
Surely. the Chair should have been
tibera] to us, especially, to the Gujarat
Members. We are not permitted to
raise the issues which bother us. Be.
cause you are ringing the bell, I have
no time to highlight the difficulties
which the people of Gujarat are fuc-
ing. But if we cunnot raise here all
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kinds of problems and distresses of
labourers, workers—women and child-
ren— adivasis, harijans, workers of
all kinds, middle class people who are
extensively in difficulty in Gujarat,
where should they go? Should they go
to officials? Will they listen to them?
They can only go {o the popular Gov.
ernment and M.L.As. But, that is
absent. So. they came {o us, M.Ps.
And, we must voice their problems.
This morning I wanted to raise a
serioug question about the dislocation
nf the railway movement between
Ahmedahad and Bombay, hecause of a
serious damage to one raillway bridge
but, the Chair to!d me that I cannot
raise this matter here. I cannot raise
it in the Committee Then where else
~an we raise such matters when people
are agitaled” (Interruptions). Why
are you shouting in a foolish way? 1
am sorry to say so. I am talking very
seriously We will continue to face
the problems in Guijarat with anger
and feelings. Because the challenge
has been thrown to us. I am sure that
the people of Gujarat, men and
women. young pcople of Gujaratl, who
believe in democracy, will accept this
chal'enge and will compel this Govern-
ment to have free elections as early
as possible so 1that Gujarat will have
vet another spell of popular rule. That
15 the only way to celebrate the silver
juhilee of our Constitution. and not
just by hollow and hypocratic words
from the leaders!

THE MINISTER OF HOME AF-
¥AIRS (SHRI K. BRAHMANANDA
REDDY): Sir. when I began my intro.
ductory remarks in moving this Re-
solution, some points of order were
raised and I have said that under Art.
356, either clause (1) or clause (2), it
is not necessary at the time of exten-
sion to consult the local administra.
tion or the Governor and then bring
the Resolution defore this House,

Some of my hon. friends opposite
must kncw and our leader, Shri
Morarjibhai who has vast experience
in the State and clsewhere knows fully
well that when a decision has to be
taken under Art 356(1), it is consi.
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dered by the Cabinet in a serious way
and unless they exercise their judge-
ment and come to the conclusion fhat
a situation has arisen in which the
Government of the State cannoi be
carried on in accordance with the pro.
visions of the Constitution, then
alone, a Proclamation, if it becomes
necessary, 1s issued and, in the inte-
rests of the people of the State to
extend the hfe of the Proclamation by
either six months or one year, as the
case may be Certainly, it is not as
if a political decision 1, taken. The
matter 1s considered and it is the
Home Ministry that has to advise the
President. Naturally, they are in
touch with the situation in the State
and, therefore, taking an overall view
of the matter the Government through
the Home Minmistry comes before both
the Houses of Parhament to pass the
Resolutien for continuance in force of
the Proclamation m respect ot Guja
rat If anybody thinks these decision:
are taken 1n a casual manner or in o
different manner, it woulg be very
wrong and, I suppose, as I have al
ready said, Shr1i Morarn who had
occasions to take decisions in several
States knows fully well the discussion
ithat goes into the matter before =a
decision 15 taken. 1 ounly wanted to
say this because Prof. Mukherijee and
some others have aiso said that deci-
sions are taken as if in a casua! man-
ner

Another thing which is usually said
18 that the Government is afraid of
elections and that we are developing
rold feet. These are, in my opinon,
very feeble arguments Afterall, in
a Parhiamentary democracy where we
are going for elections, bye.elections
and general elections and elections of
various types 1t 15 not as if anybody
1s afraad of elections, whichever party
may wish to have political life in this
rountry. Therefore, I do not want
to go into 1t at Jength and indulge in
the sume kind of feeble and cheap
arguments that are advanced. After
all there were occasions even in Guja-
rot, as has been pointed out by one of
my friends, wherein in certain situa-

FEBRUARY 22, 100

Comtinsiance of 356
President's Rule in Gujgrat (Res.)

tions, wiven the drought was affecting a
particular aree even the bye-elections
were postponed by a year. So, situa.
tiong do arisg. For instance, when ru-
mours were being published in sections
of the Press that there will be g snep
poll—Of course, Prime Minister had
sald today #ng yesterday also that she
never %aid that there will be a snap
poll; and all the same rumours were
getting afloated everyone of the Oppo-
sition parues got perturbeq as to why
electiong now. Therefore, my submis-
sion to you is: To say that the Cong-
ress is afraid of facing the people, 1
mean, would be far from truth and
would be very wrong. Congresg has
fought elections umpteen times and is
prepared to fight elections in future
when the time  comes. One thing
with which I disagree from Morarji is
when he said that this Government
wants to punish the people of Gujarat,
I {ake sirong exception to that. We
have the least idea or the least mten.
tion of even offending the people of
Gujarat We want to help them when
they are in great distréss and when
milliong of people are suffering.  Sir,
it 15 our duty to reach asistance to the
people in time and in sufficient mea.
sure  Sir, in this country, in a parlia-
mentary democracy, elections do come
and go But the drought which has
attacked Gujarat is a very unpreceden.
ted one. Even Shri Morar): Desai and
others have agreed that this 18 unprece-
dented, In some areas there have been
successive droughts during the last
three years. Therefore, we should not
take it as if it is an ordinary case, of
drought, where a certain area in a
certain district is under drought. It
is a question of practically the whole
State being under drought. Sixteen
out of nineteen disiricts are under the
grip of famine in the State. 8o, is it
not discretionary or wise to....

SHR! K. 8. CHAVDA: There is no
Justification for not holding the muni.
cipal elections.

SHRI X, BRAHMANANDA REDDY:
BEven in regard to municipal or pancha-
yat elactions, it iy not a question of
selective individuals going to wote. It
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is a question of the involvement of
the entire people of Gujarat. Leave
alone that matter.

My submission is, whether, in the
present circumstances when the entire
administration ig geared up to meet the
drought situation, when everybody in-
cluding leaders of all political parties
shoulg be involved in affording relief to
the people of Gujarat, to give them as-
sistance, to go to them, reach them, talk
to them and then see how the admi-
nistration is functioning and how it is
reacting to the wishes of the people,
whether they are meeting the needs
of the people sufficiently or nuot, it is
advisable to involve pedple in elettions
and in a lot of hulfabaloo involved in
this affair. After all, elections will
certainly come. Certainly people of
Gujarat . (Interruptions)

SHRT NOORUL HUDA (Cachar):
This is a mockery of democracy (In.
terruptions).

SHRI K. BRAHMANANDA REDDY:
I am reminded of a story. When wres-
tlers fight everylime one person is de-
feated and is brought to the ground,
the other will say ‘come on'. This kind
of story goes on. These small opposi.
tion parties go on threatening like
that. They try to irritate. We are a
fairly mature people. We will not be
irritated by these remarks. Some-
times we also enjoy what you say in
a funny way,

My submission is, we have to see
to the interests of the people of Guja-
rat at this present juncture. That is
the main pomnt, jt is not a question of
the election fortunes of this party or
that party., People will decide in
future when the electiong come, when
they get a chance. The point is, at
this paint of time what is the deci-
sion that Government should take when
six and o half Jakh people are present.
Iy involved and when they are at work
at various places. In fact more people

President’s Rule in Gujarat (Res.)

may have to go. Shri Morarji Desai
himself has said that by May-June this
year, things will get worse; conditions
will be more difficult. Even water
may not available. This js the time
when not only the entire administra-
tion but the leaders of all political
parties and people at the district taluk,
block and village levels all of them,
will have also to involve themselves
and work unitedly to relieve the suf-
ferings of the people. Therefore
when this is the position, it is natural
and it is advisable for us to thiftk that
after all elections can be put off fot
some time. Elections come and go.
But, droughts do not comé every year.
There may be drought in one portion of
the State, or in one portion of the
country. This ig usual for a big coun-
try like ours and we have also seen it
by experience. But here is a case
where practically the whole State is
under severe drought conditions and
the entire machinery has to be geared
to tackle the situation. I need not go
into details and waste your time.

18 hrs.

I am not claiming that good govern.
ment is a substitute for popular gov.
ernment. 1 am glad that even in the
Consultative Committee of MPs for Gu-
jarat hon. members, both of the Oppo-
sition and of the Congress had a word
of praise for the way the administration
had under difficult conditions tried to
tackle the situation effectively and effl.
ciently. I am glad that Shri Morarji
Desai had not a harsh word to say.

SHRI MORARJI DESAI: If 1 did
not say that, it did not mean that 1
have not. This administration cannot
do it

SHRI K. BRAHMANANDA REDDY:
You only said that the administration,
however good it may be will not have
the necesgary urge....

SHRI MORARJL DESAI :AM was

what I was
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| Shri K. Brahmananda Reddy] SHRI MORARJI DESAI: What ab-

out others? They are getting Iless.

SHRI K. BRAHMANANDA REDDY: Those who are labourers are getting 8

....of a popular government. | I cer- kgs., but ail others are getting only 2
tainly see that. But to say as Shri kgs,

Piloo Mody has done that this adminis-

tion cannot take policy decisions is not
correct. He wants to treat it as if it SHRI K. BRAHMANANDA REDDY:

No. In many pvlaces, I think others ar¢

ig a caretaker government. It is not
also getting more than 4 kgs.

so. That administration has taken
vital decisions so far as drought and

scarcity relief is concerned. I need not SHRI MORARJI DESAIL: No, no.

“go into the detaifls just now. They
have taken many pOliCy decisions for SHRI K. BRAHMANANDA REDDY:
reaching help to the needy in the con- So far as labourers are concerned, who-

cerned areas either with regard to ever is working, the quantity of 8 kgs.
many schemes or others. I have told has been improved to 10 kgs. I cer-
you what they did with regard to the tainiy congratulate the administration
scheduled castes and scheduled tribes. and I wish to tell them that these 10
kgs. should reach the labourers.
SHRI K. S. CHAVDA: During Pre-
sident’s rule the condition has become.

worse, Dr. Mehta raised the question of ac-
ceptance of the Sen Committee recom-

SHRI K. BRABMANANDA REDDY : mendations. I wish to submit on this
Therefore, my submission to the House occasion that the Gujarat Government
is that you must look at it from that had appointed a committee under the
point of view. Just now is not the chairmanship of one Shri Desai to look
time to disturp or dislocate the admi- into the pay scales etc. of government
nistration which is doing good work servants, but thig dig not include the
to alleviate the sufferings of the people teachers. Shri Sen has given his re-
port. It is under study by the Gujarat

A few points have been raised. It Government.

is not correct to say, as Shri Piloo
Mody did, that Rs. 3 are not given. It :

has also not been said by any member SHRI P. G. MAVALANKAR: The
in the Consultative Committee that professors and teachers have given an
Rs. 3 have not been given. But in u‘timatum 1ihat if nothing happens by
some places where they do less work 1st March, they will boycott examina-
probably they will get something less. tions. Only two days are left now.

I would also submit that some deci-

sions have been taken. I am glaq that SHRI K. BRAHMANANDA REDDY :
the Gujarat administration has taken I wish to submit to the House that the
a decision that from March onwards administration in Gujarat, the Gover-
the quantity of 8 kgs. given will be nor and his Advisers, have taken a de-
improved to 10 kgs, cision to announce the acceptance of
the recommendations of the Sen Com-

SHRI K. S, CHAVDA: Per head mittee and probably announcement
per week? will issue in a day or two. Therefore,

I should earnestly request all shades
of opinion in this House to view the
problem in its proper perspective and
not to be merely carried away by poli-
tical motivations.

SHRI K. BRAHMANANDA REDDY:
‘'he 8 kgs. which are being given will
be improveqd to 10 kgs.
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MR. CHAIRMAN: The question is: monthg with effect from 11th March,
1975.”

“That this House approves the con-
tinuance in force of the Proclama-
tion, dated 9th February, 1974 in res. 18.66 hrs.

R . . The Lok Sabha then adjourned till
1

pect of Gujarat issued under article Eleven of the Clock on Friday,
356 of the Constitution by the Pres:-

February 28, 1975/Phalguna 9, 1896
dent for a further periog of six (Saka).

The motion was adopted,
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